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CP 18/2005 (OA No. 507/2002) with MA 65/2007

Mr. C.B. Sharma, Counsel for applicant.
Mr. V.S. Gurjar, Counsel for respondents nos. 1 &S.
Mr. Kunal Rawat, Counsel for respondent No; 2..

Mr. B.N. Sandu, Counsel for respondent No. 3 & 4.

Learned c'ounsel“foi‘ the respondents su\bmit' that they have
obtained stay from the Hon’ble High Court in the Writ Petition filed
against the order passed by this Tribunal. ,

As such this Contempt Petition is sine-die and consigned to record.
In case the stay granted by the Hon’ble High court is vacated or the Writ
Petition filed by the respondents is dismissed, the applicant will be at
- liberty to revive this Contempt Petition by filing an MA\‘
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